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Central Admi n'israti ve Tri bunal
Pri nc'ipal Bench

O. A. No. 1 1 56 / 2AO3
M. A. No. 1 066/2003

Hon'b'le Shri Shanker Raju, Member(J)

New De1hi, this the gth day of May, 2003

Vishnu Kumar s/o Shri Savitri Prasad

Kamal Singh s/o Shri Jai Singh

Ram Dhan s/o Shri Nagina

Baba Deen s/o Shri Dhanu Prasad

Mahmood s/o Shri Sarfoo Deen

Ram Du]are s/o Shri Ram Saroop

Suresh Kumar s/o Shri Khazan

Ummar Deen s/o Shri Abdu] Azeez

Jai Ram s,/o Shri Ram Charan

Mohd Hanif s/o Shri Badlu

Kuldip Singh s/o Shri Gurbachan Singh

Sudhershan Lal Chaddha s/o Shri Desh Raj
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Chaddha
(As per mgmo. of parties)

( By Advocate: Sh. Ami t Anand )

Union of India
through The Genera'l Manager
Northern Rai lway
Baroda House
New Del hi .

The Divis'ional Rai lway Manager
Northern Rai 'lway

State Entry Road
New De'l h'i .

Ch'ief Hea'lth Inspector (Malaria)
Northern Rai lway
Divl. Hospital
New Delhi.

O R D E R(Oral)

Bv Shri Shanker Ra.iu. M(J):

Heard.
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Appl icants

Vs.

Respondents

2. M.A. 1066/2OO3 for joining together is

In the l ight of the decision of H'igh Court

in CWP No.4247/1997 in Ram Prasad v. Union\" of Del hi
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of India & Others, decided on 27.10.1999, which has

been consistently fol'lowed in OAs No.2224/2OO2 and

1O31/2OO3, the present OA is disposed of w'ith

di rect'ion to respondents, as the present app'l i cants

are sim'i larly ci rcumstance, to dispose of the pending

representation of app'l icant by treating the present OA

as supp'lementary representation for accord of payment

to app'l icants 'in the l'ight of the aforesaid decision,

by passing a detai led and speaking order, w'ith'in two

months f rom the date of receipt of a copy of th'is

order. If the appl 'icants are sti 'l 'l aggri eved, they

are at I i berty to redress thei r grievance i n

accordance with law. No costs.(

S R^fl
(Shanker Raju)

tlember( J )
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